CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VAS INFRASTRUCTURE LIMITED OPERATING IN REAL ESTATE SECTOR AT BORIVALI WEST
MUMBAI, MAHARASTHRA
(Under Regulation 36A of the Insolvency and Bankruptcy (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

This corrigendum is being issued in respect of the Form G published on 28t September 2026, inviting
Expressions of Interest (“EOI”) for VAS Infrastructure Limited (“Corporate Debtor”) which is
undergoing Corporate Insolvency Resolution Process (“CIRP”) under the provisions of the Insolvency
and Bankruptcy Code, 2016.

Pursuant to requests received from several prospective Eol applicants, the Committee of Creditors
(“CoC”) of the Corporate Debtor has decided to extend the timelines specified in the aforesaid Form G
dated 28t September 2026. Accordingly, the relevant dates of Form G (at Sr. No. 10 to Sr. No. 15)
stand revised as follows:

Sr Dates as per Form
No. Particulars G dated 28th Revised Dates
) September 2026
10. | Last date for receipt of expression of interest 13 October 2026 | 20 October 2026
11. | Date of issue of provisional list of prospective
resolution applicants 16 October 2026 | 23 October 2026
12. h:tst date for submission of objections to provisional 21 October 2026 | 28 October 2026
13. | Date of issue of final list of prospective resolution
applicants 23 October 2026 30 October 2026
14. | Date of issue of information memorandum,
evaluation matrix and request for resolution plans | 24 October 2026 31 October 2026
to prospective resolution applicants
15. | Last date for submission of resolution plans 23 November 2026 | 30 November 2026

Sd/-

Bimal Kuumar Agarwal
Resolution Professional

For VAS Infrastructure Limited
IBBI Regn No. IBBI/IPA-001/IP-P01409/2018-2019/12186
Authorisation for Assignment valid till 30 June 2027

Address: B-234, Kalpataru Towers, Akurli Road, Kandivali East,
Mumbai, Suburban, Maharashtra, 400101

Place: Mumbai

Date: 13" October 2026
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SYMBOLIC POSSESSION NOTICE

NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borrower(s)
on the date mentioned against the account stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice. The
borrower(s) having failed to repay the amount, notice is hereby given to the public in general and in particular the borrower(s) that the undersigned has taken the
symbolic possession of the property described herein below under Section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned against the
account. The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject to
the charge of the Bank for the amounts, interest, costs and charges thereon. The borrowers'/mortgagors' attention is invited to the provisions of sub-section (8) of
Section 13 of the Act, inrespect of time available, to redeem the secured assets.

Regional Office: Netaji Marg, Nr. Mithakhali Six Roads.
Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

AY CORRIGENDUM AND NOTICE OF AUCTION CANCELLATION

Mumbai, Wednesday, October 14, 2026 | THE FREE PRESS JOURNAL ‘ 21

Corporate Office: ICICI Home Finance
Company Limited ICICI HFC Tower,
Andheri- Kurla Road, Andheri (East),
Mumbai- 400059, India

Branch Office: ICICI Home Finance Co. Ltd., HFC Tower, Andheri Kurla
Road, J.B.Nagar, Andheri(E), Mumbai-400059

Refer to the advertisement published in Mumbai Notice for Sale of
Immovable Property by ICICIHFC, on October 09,2026 under the Borrower
Name Amandeep Amarjit Singh & LAN No. LHVSI00001467335/
LHVSI00001467408 in Free Press (Eng.) & Navshakti (Mar.) Mumbai
(Maharashtra) is scheduled to be conducted on October 26, 2026 The
Auction of the secured Assetis hereby cancelled.

@I1cICI Home Finance

Name of borrower(s), Description of the property mortgaged (Secured Asset) Date of Date of Symbolic | O/s Amount as Kindly be noted t.h(]t th(_% (_)ther contents in referred notice dated
Guarantor & Demand Possession on date October 09, 2026 will remain in force and unchanged.
Loan Account No. Notice Notice of Demand Notice Date : October 14, 2026
Ankit Parasmal Bafana | All That Piece Or Parcel Of Item 1 :- Flat No- 305, On The 3rd Floor, Building May 22,2026 | October 09,2026 Rs.91,01,975.67 Place : Mumbal_ " “ - . ”
Chetna Ankit Bafana No- 05, Type A/1, Building Known As "Daisy Garden", S No 11,12,15, H No (As On May 11, 2026) Authorized Officer, “ICICI Hor_ne Finance Company Limited”,
90001374113642 12,7,3, Near Shree Sai Tower CHS Ltd., Kamlakar Nagar, Village Kohoj \. CIN Number:- U65922MH1999PLC120106/
90001374116881 Khuntavaii, Ambernath West, Tal- Ambernath, Dist- Thane, Mahrashtra.Area
Admeasuring: 48.24 Sq. Mtrs Carpet Along With Car Parking Space P6 And CORRIGENDUM TO FORM G
P7. Item 2 - Flat No- 306, On The 3rd Floor, Building No- 05, Type A/1, INVITATION FOR EXPRESSION OF INTEREST FOR
Building Known As "Daisy Garden”, S No 11,12,15, H No 12,7,3, Near Shree VAS INFRASTRUCTURE LIMITED
Sai Tower Chs Ltd., Kamlakar Nagar, Village Kohoj Khuntavaiiambernath West, OPERATING IN REAL ESTATE SECTOR AT BORIVALI WEST
Tal- Ambernath, Dist- Thane, Mahrashtra. Area Admeasuring: 48.24 Sq. Mtrs MUMBAI,MAHARASTHRA
Carpet Along With Car Parking Space P8 And P9,421505. Bounded By: (Under Regulation 36A of the Insolvency and Bankruptcy
North: Item 1 :- As Per Plan, Item 2 :- As Per Plan, East: Item 1 :- As Per (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
Plan, Item 2 :- As Per Plan, West: Item 1 :- As Per Plan, Item 2 :- As Per This corrigendum is being issued in respect of the Form G published on 28th September
Plan, South: Item 1 :- As Per Plan, Item 2 :- As Per Plan 2026, inviting Expressions of Interest (“EOI”) for VAS Infrastructure Limited (“Corporate
Vivek Kondu Patil All That Piece Or Parcel Of Land Area - 642 Sq. Ft, Flat No.204, On The 2nd | july 132026 | October 08,2026 | Rs.6,37,645.25 Debtor”) which is undergoing Corporate Insolvency Resolution Process (“CIRP”) under the
Sumitra Kondu Patil Floor, B Wing, In The Building Known As "Rajendra Apartment”, Padgha (As On July 09, 2026) provisions of the Insolvency and Bankruptcy Code, 2016.
20004100001339 Shahpur Road, Bazar Peth Padgha, Bearing Survey No. 13, Plot No 3,4, Pursuant to requests received from several prospective Eol applicants, the Committee of
Village-Padgha, Tal-Bhiwandi, Dist- Thane, Mumbai, Maharashtra,421302. Creditors (“CoC”) of the Corporate Debtor has decided to extend the timelines specified in
Bounded By: North: Building, East: Open Plot, West: Internal Road, South: the aforesaid Form G dated 28th September 2026. Accordingly, the relevant dates of Form G
Open Plot (atSr.No. 10to Sr. No. 15) stand revised as follows:
Prashant Sanjay Desai All That Piece Or Parcel Of Flat No.401, On The 4th Floor, Area- 350 Sq Ft May 22,2026 | October 09,2026 Rs.14,32,404.43 Sr Dates as per Form G
Shrut.lka Prashant Carpet Area, F W|_ng, In The Bull_dlng Known A§ " S G Sky Town", Beann_g (As On May 11, 2026) NU. Particulars dated 28th Revised Dates
Desai Survey No. 14, Hissa No.1/A, Village-Bandhvali, Near Shelu Railway Station, . Seplemher 2026
20004010014077 Shelu, Karjat, Raigad, Maharashtra,421601. Bounded By: 10. | Last date for receipt of 13 October 2026 20 October 2026
North: Building, East: Building, West: Chawl, South: Building . expression of interest
Rajan Matamani Mishra | All That Piece Or Parcel Of Land Area - 209 Sq. Ft., Milkat No. 1420, 1430,  july 13,2026 | October 09,2026 | Rs.7,21,838.05 11. | Date of issue of provisional list 16 October 2026 23 October 2026
Kiran Mishra 1394, 1382, Flat No. B-101, B Wing, Building Known And Styled As (As On July 09, 2026) of prospective resolution
70180000008748 Chaudhari Elite, Mouje- Owe, Taluka Panvel, Dist- Raigad, Maharashtra, applicants
410210. Bounded By: 12. | Last date for submission 21 October 2026 |28 October 2026
North: As Per Plan, East: As Per Plan, West: As Per Plan, South: As Per Plan of Objec?ions to provislional list
Mohammad Kaleem All That Piece Or Parcel Of The Immovable Property Located At Flat No. 602, February October 09,2026 Rs.1,98,84,514.86 13. ;E))raotsepzfcﬁjgfezfofli:t?ol:g of 23 October 2026 30 October 2026
Momin On The Sixth Floor, In The Building Known As “Saket Nagari Co-Operative 18,2026 (As On February applicants
Khan Zaheda Abdul Housing Society Ltd.”, S No. 24/2 Of Village- Vadavali, S. No. 66/5A Of 03, 2026) 14. | Date of issue of information 24 October 2026 31 October 2026
Hannan Village Owale, Near Haware City, Ghodbunder Road, Near Dnyanaganga memorandum, evaluation
Khan Zaheda Abdul College, Thane West, Village- Owale, Kasarwadavali, Tal. & Dist. Thane matrix and request for .
38881 ggggéé;g 421305. Area Admeasuring About: 1150 Sq. Ft Built Up Area And Bounded resolution gfg‘”scggﬁpec“ve
By: North: As Per Record, East: As Per Record, West: As Per Record, South: 15. | Last dale Tor submission of 23 November 2026 |30 November2026
As Per Record resolution plans

Place: Maharashtra

eate: October 14, 2026

Authorised Officer
Bandhan Bank Limited)

E-Auction Sale Notice for Sale of Inmovable Assets under the Securiti
Act, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrowers, Mortgagors and Guarantors that the below described immovable properties, mortgaged
/ charged to the Secured Creditor, the POSSESSION of which has been taken by the Authorised Officer of the Bank, will be sold on “AS IS WHERE 1S”, “AS IS WHAT
1S”, “WHATEVER THERE IS” and “WITHOUT RECOURSE” basis on 29.10.2026 for recovery of the dues set out against each account, together with further interest at
the contractual rate and costs, charges and expenses. The reserve price and the earnest money deposit are set out against each account.

Rads & Indian Bank

£\ SATEER

ALLAHABAD

E-AUCTION SALE NOTICE FOR LE OF

ZONAL OFFICE : RECOVERY DEPT. 2nd Floor, Mumbai Samachar Marg, Fort, Mumbai - 400 023. Phone No.: (022) 2218 7401, 22187104, Fax No. : (022) 2218 8550
MOVABLE PROPERTIES

tion and Reconstruction of Financial Assets and Enforcement of Security Interest

Sd/-
Place: Mumbai Bimal Kuumar Agarwal

Date: 13th October 2026

Form No. 14
[See Regulation-33 (2)]
By Regd. A/D, Dasti failing which by Publication

OFFICE OF THE RECOVERY OFFICER -I/ll
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai- 400703

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME
TAXACT, 1961.

RP NO. 85 OF 2023
UNION BANK OF INDIA
Vs
MR. GIRISH SUKHRAM YADAV & ANR
To,
CD-1.MR. GIRISH SUKHRAM YADAV
RESIDING AT: - ROOM NO.2, MEGHNATH PANDE, CHAWLSHIVAJHI CHOWK NEAR
DHANVANTARIHOSPITAL, RAWALPADA, THANE, MAHARASHTRA.
CD-2. MRS SUNITAGIRISH YADAV
RESIDING AT: - ROOM NO.2, MEGHNATH PANDE, CHAWLSHIVAJHI CHOWK NEAR
DHANVANTARIHOSPITAL, RAWALPADA, THANE, MAHARASHTRA.
1This is to notify that as per the Recovery Certificate issued in pursuance of orders passed
by the Presiding Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) in OA/12/2019
an amount of Rs 15,71,217.00 (Rupees Fifteen Lakh Seventy-One Thousand Two
Hundred Seventeen Only) along with pendent lite and future interest and costs has
become due againstyou (Jointy and severally).
2. You are hereby directed to pay the above sum within 15 days of the receipts of the notice,
failing which the recovery shall be made in accordance with the Recovery of Debts -Due to|
Banks and Financial Institutions Act, 1993 and Rules there under
3. You are hereby ordered to declare on an affidavit the particulars of your assets on before
the next date of hearing
4. You are hereby ordered to appear before the undersigned on 09/12/2026 at 02:30 p.m.
for further proceedings.
5. Inaddition to the sum aforesaid, you will also be liable to pay:
(a) Such interests as is payable for the period commencing immediately after this notice of]
the certificate / execution proceedings.
(b) All costs, charges and expenses incurred in respect of the service of this notice and
warrants and other processes, and all other proceedings taken for recovering the amount
due.
Given under my hand and the seal of the Tribunal, on this date 26.07.2024
Sd/-
(RATNESH KUMAR)
RECOVERY OFFICER-Il
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

For VAS Infrastructure Limited

IBBI Regn No. IBBI/IPA-001/1P-P01409/2018-2019/12186
Authorisation for Assignment valid till 30 June 2027

Address: B-234, Kalpataru Towers, Akurli Road, Kandivali East,

Mumbai, Suburban, Maharashtra, 400101

ADITYA BIRLA
CAPITAL

b4
Registered Office: Indian Compound, Veraval, Gujarat - 362266
Branch Office: 10th Floor, R-Tech Park, Nirlon Complex, off Western Expressway, Goregaon East- Mumbai- 400063.

PROTECTING INVESTING FINANCING ADVISING

" DATE AND TIME OF E-AUCTION : 29.10.2026 From 11.00 AM to 05:00 PM Encumbrances On Property : Nil

Reserve Price (%) CONTACT PERSON
Sr. Name of Borrower / Mortgagor ) Outstanding EMD () / Bid Increment| : Branch Manager
No. Branch J Guarantor with address Description of the Secured Asset Dues (3) ®) © Name
Known Encumbrances bt ieriEt Eliee
Mr. Kailash Ankush
Pawar (Applicant) & Mrs. |Flat No. 604, 6th Floor, Leena Rs. 16,00,000/-
Chandraprabha Ankush |Paradise, Land Braring survey -
Pawar (Co Applicant) No. 51, CTS No. 1118/10,1118/11, EMD : Rs. 1,60,000/-
Address :- 101, Alton,|1118/12, 1118/13, Village Increment :
Building No. 7, Panvelkar|Chinchavali Shekin (Old revenue Rs. 10,000/- Mrs. Muthukumar
Vashi Classic  Morivali, Pada|village Mulgaon Khurd), Khopoli, | Rs. 27,02,872.00 9488464680
1 Sector 17 Ambernath 421501 Taluka Khalapur, Dist Raigad as on Mr. Damendra
E et ss @] 410202, admeasuring carpet area 13.10.2026 Singh
. ag 469 Sq. ft., Maharashtra, Khopoli 9994614120
; 410202. Encumbrances : NA
Property ID —
IDIBKAILASHPAWAR
POSSESSION : Physical

TERMS AND CO

remitted to «
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costs.
1.
Date: 13.10.2026
Place: Mumbai

NDITIONS

account particulars ».

1. The e-auction will be conducted on 29.10.2026 between « 11:00 hrs and 17:00 hrs » through the portal « e-auction service provider / URL
» with unlimited extension of five minutes each.
Inspection of the properties may be made on « 21.10.2026 and 28.10.2026 » between 10:00 hrs and 17:00 hrs with prior intimation to the
Authorised Officer.
Last date for submission of Earnest Money Deposit, KYC documents and the bid form is « 28.10.2026 up to 22:00 hrs ». EMD is to be

The property shall not be sold below the reserve price. The successful bidder shall deposit 25% of the sale price, inclusive of the EMD
already paid, on the same day or not later than the next working day, and the balance 75% within fifteen days of confirmation of sale, failing
which all amounts deposited shall stand forfeited.

EMD of unsuccessful bidders shall be refunded without interest.

All statutory dues, arrears of property tax, water and electricity charges, society dues, maintenance charges, transfer charges, stamp duty,

registration charges, GST and tax deducted at source under Section 194-|A of the Income-tax Act, 1961 where the consideration is % 50 lakh or

more, shall be borne by the successful purchaser. The Bank undertakes no responsibility to procure any permission, no-objection or clearance.

7. The Bank does not take any responsibility to procure any permission or licence, nor for any dues outstanding to any authority in respect of
the property. Intending bidders should make their own independent enquiries regarding the title, encumbrances, area, measurements and
claims affecting the property before submitting a bid.

8. The Authorised Officer reserves the right to accept or reject any or all bids, to adjourn, postpone or cancel the sale, or to alter the terms and
conditions of sale, without assigning any reason and without prior notice.

9. This publication is also a fifteen days' notice to the Borrowers, Mortgagors and Guarantors of the above accounts under the second proviso

to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.

STATUTORY NOTICE OF REDEMPTION : The Borrowers, Mortgagors and Guarantors are hereby called upon to pay the entire outstanding

dues together with interest and costs before the date of publication of this notice, failing which the right of redemption under Section 13(8)

of the SARFAESI Act, 2002 shall stand extinguished and the properties shall be sold and the balance, if any, recovered with interest and

For detailed terms and conditions of sale, please refer to the link provided on the Bank's website «website» and on the portal baanknet.com.

Authorized O

Sd/-
fficer, Indian Bank

POSSESSION NOTICE
[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas, The undersigned being the Authorised Officer of Aditya Birla Capital Limited under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (Act No. 54 of 2002) and in exercise of powers conferred under section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice under section
13(2) of the SARFAESI Act, 2002 dated 24.07.2026 calling upon the Borrower, Co-Borrower(s)
and the Mortgagor i.e. M/s Conforce Engineers and Contractors (A Proprietorship firm
through its Proprietor Samira Aslam Khan), Samira Aslam Khan and Anam Aslam Khan to
repay the amount mentioned in the notice being Rs.5,61,50,822.38/- (Rupees Five Crore Sixty
One Lakhs Fifty Thousand Eight Hundred Twenty Two and paise Thirty Eight Only) by way of
outstanding principal, arrears (including accrued late charges) and interest till
17.07.2026 within 60 days from the date of receipt of the said notice.
The Borrower, Co-Borrower(s) and the Mortgagor having failed to repay the amount, notice is
hereby given to the Borrower, Co-Borrower(s), Mortgagor and the public in general that the
undersigned has taken possession of the properties more particularly described herein below in
Schedule — A in exercise of powers conferred on him under sub section (4) of section 13 of the
said Act read with rule 8 of the said rules 2002 on this 12th day of October of the year 2026.
The Borrower, Co-Borrower(s), and the Mortgagor in particular and the public in general is hereby
cautioned not to deal with the properties more particularly described herein below in Schedule —
A and any dealings with the said properties will be subject to the charge of the Aditya Birla
Capital Limited for an amount of Rs.5,61,50,822.38 (Rupees Five Crore Sixty One Lakhs Fifty
Thousand Eight Hundred Twenty Two and paise Thirty Eight Only) by way of outstanding
principal, arrears (including accrued late charges) and interest till 17.07.2026.
The Borrower, Co-Borrower(s) and the Mortgagor attention is invited to provisions of sub-section
(8) of section 13 of the said Act, in respect of time available, to redeem the secured assets.
Schedule A
Description of the Inmovable Properties
Property 1 -
Flat No.1601 admeasuring 92.07 sq. mirs. (carpet area) + EBVT area adm. 2.42 sq. mtrs
(carpet area), along with two car parking spaces, Tower A, 16th Floor, in the project known as
Lodha Patel Estate- Tower A. B situated at Patel Estate Road, Jogeshwari (W), Mumbai —
400102, lying being constructed on the plot of land bearing CTS No.216A, 216B and 216 C,
Village Bandivali, Taluka Andheri, District Mumbai Suburban.
Property 2 -
Flat No.1802 admeasuring 73.39 sq. mtrs. (carpet area) + EBVT area adm. 2.51 sq. mtrs.
(carpet area), along with one car parking space, Tower D, 18th Floor, in the project known as
Lodha Patel Estate Estate- Tower C. D situated at Patel Estate Road, Jogeshwari (W), Mumbai —
400102, lying being constructed on the plot of land bearing CTS No.216A, 216B and 216 C,
Village Bandivali, Taluka Andheri, District Mumbai Suburban.
Above mentioned properties are owned and mortgaged by Samira Aslam Khan.

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.
(MULTI-STATE SCHEDULED BANK)
Central Office : "Marutagiri", Plot No. 13/9A, Sonawala
Road, Goregaon (East), Mumbai-400063.
Tel. : 61890088 / 61890134 / 61890083.

POSSESSION NOTICE

WHEREAS

The undersigned being the Authorized Officer of Bharat Co-operative
Bank (Mumbai) Ltd., under the Securitisation and Reconstruction of]
Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
10.11.2025 calling upon the Principal Borrower: Mrs. Sheetal Vivek
Bubna Prop. of M/s. Meraki Jewels, Joint/Co-Borrower : Ms. Bhavya
Vivek Bubna to repay the amount mentioned in the notice being
Rs.1,33,21,789/- (Rupees One Crore Thirty Three Lakh Twenty One
Thousand Seven Hundred and Eighty Nine) as on 31.10.2025 within 60
days from the date of receipt of the said notices.

The said borrowers having failed to repay the amount, notice is hereby
given to the said borrower and the public in general that the undersigned
through Tahsildar Palghar in execution of Order dated 11.06.2026 passed
by Additional District Magistrate, Palghar in Case No. SA/491/2026, has
taken Physical Possession of the property described herein below in
exercise of powers conferred on the undersigned under section 13(4) of
the said Act read with Rule 9 of the said Rules on this 08" day of October
of the year 2026.

The said borrowers in particular and the public in general are hereby
cautioned not to deal with the said property and any dealings with the said
property will be subject to the charge of Bharat Co-operative Bank
(Mumbai) Ltd. for an amount of Rs.1,33,21,789/- (Rupees One Crore
Thirty Three Lakh Twenty One Thousand Seven Hundred and Eighty Nine)
ason 31.10.2025 along with further interest thereon.

DESCRIPTION OF THE PROPERTY

Shop No. 12 on ground floor, admeasuring 131 sq. ft. carpet area in the
building known as “Om Chambers”, lying and being on N.A plot of land
bearing Gut No. 103, Plot No. 1, Near Umroli Cricket Ground, Palghar —
Boisar Road and situated at revenue Village: Umroli, Tal. Palghar, Umroli
(West), Dist. Palghar—401404 owned by Mrs. Sheetal Vivek Bubna

Shop No. 13 on ground floor, admeasuring 134 sq. ft. carpet area in the
building known as “Om Chambers”, lying and being on N.A plot of land
bearing Gut No. 103, Plot No. 1, Near Umroli Cricket Ground, Palghar —
Boisar Road and situated at revenue Village: Umroli, Tal. Palghar, Umroli
(West), Dist. Palghar—401 404 owned by Mrs. Sheetal Vivek Bubna

Shop No. 14 on ground floor, admeasuring 268 sq. ft. carpet area in the
building known as “Om Chambers”, lying and being on N.A plot of land
bearing Gut No. 103, Plot No. 1, Near Umroli Cricket Ground, Palghar —
Boisar Road and situated at revenue Village: Umroli, Tal. Palghar, Umroli
(West), Dist. Palghar—401 404 owned by Mrs. Sheetal Vivek Bubna

Date : 08.10.2026

Sd/-

Email: auction.mineral-bih@gov.in

Notice Inviting Tender

List of Mineral Blocks for Auction

1" Attempt Blocks

7l 1{:][ T8 MINES AND GEOLOGY DEPARTMENT GOVERNMENT OF BIHAR

“Invitation of bids for grant of Mining Lease for Iron Ore (Magnetite) minerals and Cu-Pb-Zn mineral blocks”

« In exercise of the powers conferred by Section 10(B) of the Mines and Minerals (Development and Regulation) Act, 1957, and in
accordance with the Mineral (Auction) Rules, 2015 (as amended from time to time), the Government of Bihar hereby invites tenders for
the grant of a Mining Lease through an electronic auction process for the following mineral blocks: 01 mineral block of Iron Ore
(Magnetite)) and 01 mineral block of Cu-Pb-Zn (Polymetallic) for electronic auction and hereby invites tenders for the purposes of grant of
Mining Lease.

Sr. Name of the Block c on T Price of Tender Document
No. (Block Code) District Mineral oncession lype without GST (in Rs.)
1 Pindara Cu-Pb-Zn Magnetite Block Banka Cu-Pb-Zn (Ag) ML 3,00,000

’ (Block Code)

Note: GST on the tender document fee is payable by the bidder under the Reverse Charge Mechanism (RCM)

2" Attempt Blocks

Sr. Name of the Block Concession Price of Tender Document
No (Block Code) District Mineral Type without GST (in Rs.)
1. Majos and Bhanta Ma i i
j gnetite Block Jamui Iron Qre ML 5’00’000
(Block Code) (Magnetite)

Note: GST on the tender document fee is payable by the bidder under theReverse Charge Mechanism (RCM)

Bidding Process & Eligibility

e-auction portal. No separate press notifications will be issued.

www.mstcecommerce.com/auctionhome/micl/index.jsp)for initial review.
Key events and their timelines are asunder:

e Bid Submission Format: Financial bids must be submitted in digital format only. Technical bids must be submitted in both digital and physical
formats from eligible bidders.

e Tender Documents & Access: Detailed eligibility criteria, terms, conditions, timelines, and block summaries are available exclusively in electronic
form. They can be downloaded from the MSTC Limited e-Auction Portal:

MSTC e-Auction Home

e Registration & Participation: Interested bidders must register on the MSTC portal (https://www.mstcecommerce.com/auctionhome/micl/
index.jsp) to obtain a unique Login ID and Password. Participation in the bidding process is permitted only after the online purchase of the Block-
Specific Tender Document through the portal.

o Amendments & Corrigenda: Any subsequent revisions, clarifications, addenda, corrigenda, or time extensions will be hosted strictly on the MSTC

e Free Resources: The Model Tender Document and brief Mineral Block Summaries are available free of cost on the portal (https://

Event Description

Date

Date of Publication of Notice Inviting Tender (NIT)

Thursday, October 15, 2026

Pre-Bid Conference

Thursday, November 5, 2026

Last date for sale of Block Specific Tender Document [on or before 17:00 hours (IST)]

Thursday, November 26, 2026

The last date for submission of the Technical Bid and initial price offer

Thursday, December 3, 2026

For further details please visit website state.bihar.gov.in/prdbihar

T 9l AR, 991 TN FEI IRaR|

PR- 013650 ( Mines ) 2026-27

DIRECTOR

Department of Mines and Geology Bihar

e e 26 (Adity‘;”l‘,'i‘fl;ijfadpg;flii‘i’[““ed) Place : Umroli (West), Palghar Authorised Officer
M/s. UNIVERSAL ARTS LIMITED
CIN: L22300MH1995PLC091082
Plot No. 45, Ganpati Bhavan, M. G. Raod, Goregaon (West), Mumbai - 400 062
Tel.: 2874 8995 / 2874 9001  Email.: universalartslimited@hotmail.com e Web.: www.universal-arts.in
EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE YEAR ENDED 30.09.2026 (Rs. In lakhs)
Quarter Ended Half Year Ended Year Ended
) 30 Sept 30 June 30 Sept 30 Sept 30 Sept 31 March
Particulars 2026 2026 2025 2026 2025 2026
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited)
1] | Total income from Operations 2.57 17.17 7.90 19.74 24.61 37.16
2] | Net Profit/(Loss) from continuing operations after tax (3.96) 11.86 2.17 7.90 13.80 10.27
3] | Total Comprehensive Income for the period (3.85) 12.79 217 8.94 14.06 10.10
(Comprising Profit/(Loss) and Other Comprehensive
Income for the period)
4] | Equity Share Capital (Face Value Rs.10 per Share) 996.99 996.99 996.99 996.99 996.99 996.99
5] | Other Equity Excluding Revaluation Reserves as per - - (258.29) (263.26) (267.22)
balance sheet of previous accounting year
6] Earnings per share (Face Value Rs. 10 per share):
(a) Basic (0.04) 0.13 0.02 0.09 0.14 0.10
(b) Diluted (0.04) 0.13 0.02 0.09 0.14 0.10
EXTRACT OF UNAUDITED STANDALONE FINANCIAL RESULTS FOR THE QUARTER ENDED 30.09.2026 (Rs. In lakhs)
Quarter Ended Half Year Ended Year Ended
) 30 Sept 30 June 30 Sept 30 Sept 30 Sept 31 March
Particulars 2026 2026 2025 2026 2025 2026
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited)
1] | Total income from Operations 2.57 1717 7.90 19.74 24.52 36.90
2] | Net Profit/(Loss) from continuing operations after tax (3.77) 11.94 2.27 8.18 13.95 10.44
3] | Total Comprehensive Income for the period (3.77) 11.94 2.27 8.18 13.95 10.44
(Comprising Profit/(Loss) and Other Comprehensive
Income for the period)
4] | Equity Share Capital (Face Value Rs.10 per Share) 996.99 996.99 996.99 996.99 996.99 996.99
5] | Other Equity Excluding Revaluation Reserves as per - - (169.18) (173.85) (177.36)
balance sheet of previous accounting year
6] Earnings per share (Face Value Rs. 10 per share):
(a) Basic (0.04) 0.12 0.02 0.08 0.14 0.10
(b) Diluted (0.04) 0.12 0.02 0.08 0.14 0.10
NOTES :
i)The above is an extract of the detailed format of Quarterly/Annual Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI
(Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarterly/Annual Financial results are available on the Stock
Exchange websites. (URL: https://www.bseindia.com/)
i) The financial results were reviewed by the Audit Committee and approved by the Board of Directors in their meeting held on 12" October, 2026.
The financial results are prepared in accordance with the Indian Accounting Standards (IndAS) as prescribed under Section 133 of the Companies
Act, 2013 and other recognised accounting practices and policies to the extent applicable.
For and on behalf of the Board
. Sd/-
Place : Mumbai .
Manish Shah
. th
Date: 12" October, 2026 DIN: 00434171
Managing Director
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Date:

Aditya Birla Sun Life
Mutual Fund

Aditya Birla Sun Life AMC Limited(Investment Manager for Aditya Birla Sun Life Mutual Fund) Registered Office: One World Center, Tower 1,17th Floor, Jupiter Mills, Senapati
Bapat Marg, Elphinstone Road, Mumbai - 400 013. Tel.: 4356 8000. Fax: 4356 8110/8111. CIN: L65991MH1994PLC080811

Record Date for Distribution

NOTICE IS HEREBY GIVEN THAT the Trustees of Aditya Birla Sun Life Mutual Fund have approved Friday,
October 16, 2026*, as the Record Date for declaration of distribution under the Income Distribution cum Capital
Withdrawal (IDCW) option in the following schemes, subject to availability of distributable surplus on the Record

ADITYA BIRLA
CAPITAL

MUTUAL FUNDS
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(if applicable).

is a non-business day.

so declared.

Sd/-
Authorised Signatory

The NAV of the schemes, pursuant to IDCW distribution would fall to the extent of payout and statutory levy

#As reduced by the amount of applicable statutory levy. *or the immediately following Business Day if that day
All unitholders whose names appear in the Register of Unitholders / Beneficial owners under the IDCW option of

the said schemes as at the close of business hours on the Record Date shall be eligible to receive the distribution

For Aditya Birla Sun Life AMC Limited
(Investment Manager for Aditya Birla Sun Life Mutual Fund)

Date: October 13, 2026
Place: Mumbai

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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